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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL EENCH,
NEwW DELHKI.

1. O.A.NC,554 of 1992. Date of Decisions29,4.93,
Kamn sing‘ 0.0.0..0Ooo..ooo‘o-oooo.Applicant.
Versus

Union O/f India & others @00 csessssce ooksmnﬁnts.
e

V?A.A.No.2950 of 1992

Kishan chand ........................-Applic;‘nt‘

Versus

Union Of India &.Othen.......... ....sRESpon&ntSo "
For the arpplicantss Miss Bharti Shama,Counsel.
CORAM$ |

Hon'ble Mr.Justice S.K.Dhaon,Vice=Chaiman,
Hon.ble Mr.SOROAdj.@’Memr(A)

JUDGMENT (ORAL)
(By Hon'ble Mr,Justice S.K.Dhaon,Vice~-Chairman)
The controversys raised in these applications,
is similar to the controversyrais=d in the bunch
which was disposed of by us on 21.4,.93.

2, We, therefore, dispose of these applications

in tems of the directions given by us in the aforesaid
bunch,

3. With these d irections,thise applications are

disposed of but without any order-as to costa,

4. A copy of obder, passed in O.A.NO.2437 of
1990 be placed on the filesof these appli~-“iocns.
Se Let a copy of this judg -+ *-, i2pc on the
] r-&{ QA
file of 0.AeNO,2950 of 1992 *Kislii: ¢.and Vs, Union
of India & others'.
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MEMEER(A) ) o s VICE~GIATRMAN |
2Kd o Onpy .
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o | IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BeNcH, |
' NEW DELHI.

N 1. O.A.N0.2432/90 7

Parminder Singh eececcces . .VSeesessUnion of India.
2. 0.ANO,676/91™

Ramakant & others veesessesVSessasUnion of India,

3, 0.ANO.2814/91F%
Jodhi & others ............Vs......Union of India.

’

4. 00A0N003092/91 K
Tejpal.Shama .............Vs......UnZIDn of Indiaq

5. 0.A.3094/91 *

Balbir Vemma .............'.VS.......Union of India,.
6. 0.A.NO0,491/92 ¢
_ ] Dinesh Chand ceesssessesceVSeascccce Union of Indig.
‘; 7. 0.ANo.721/92* |

soP.so BiSht o......--oooovsoocooooo Union Of India.

L &)

8, Oe«A.NO,722/92*
R.S.Rawat .'...............VS,........Union of India,
9, O.A.NO.1096/92 ¢ |
Balvinder Singh & others eoVBenoooce Uhion of Inala,
9 10,0.A/N0.1926/92 ¥ |
’ ajit Singh ................Vs........Union of India.
11.0.A.No. 1927/92 v
Durga Prasad tecesesccccseaVBacosssse Union of India,
12.0.A.Ko. 2111/92 * , S
| | Jakiras Mias & ‘others .....v:.........vnioa o! 1ndia. .

13,0.A.N0,2458 /92 v X et

+

‘ “M:h;lts: R uoti Lal ....'.. OO..’O."..V’."..’.. ..‘Bnm‘ mm.‘ ,'J:

<2 414,2AeN0,18/90 |
’ : %11'31 & otherxs o.-u-.ng-........Union Of I‘dj‘ *&a
v." \, A . 5

\ e
18T Ado.4/91 »
mrik sm@ ...ooooooooo..'“.‘.ooo -.“n’m ﬁ!ndia'

16. TANO, 24/91

Jasvinder Singh esvee ......Vs.........UnLon of Indhi

. 170 T.A.uo. 32/91

somveer Singh ....‘.........vs.........union °£_.
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Shiv Nandan ...0.....0.vs..fttotctuni°n of India.

‘together and they are being disposed of by a

common’ order o.. - . .

"The allegation in this ‘bunch is that each of the
- InP&T mparta\ent. Some of the ;etitioners /
v_have been mtmched from service. Others are

+; belpg allowed to work as ‘Qasual Labourers but

-prayer is that the respondents may be directed

1

18, T.2A. No. 34/91

Daya Ram .;..'."'.‘.‘...VS...V......Union of India.

19. T.A.No,33/91
Sita Ram Singh eeeecseeVSeeaee....Union of India,

20,T.A.No,38/91

, Date of Decision:21.493)
CORAM

The Hon'ble Mr,Justice S.K.Dhaon,ViceCha iman(J),
The Hon'ble Mr. S.R.Adige,Membe r{A)

For the applicants - . Mrs.Rani Chhab
1%2) c ) abIz g

sel, e )
For the responknts, : Mrs. Raj Kumzri Chopraj

Counsel, -

| JUDGMENT ,
(By Hon'ble Mr.Justice S «K.Dhaon,Vice~Chairman(J)

In this bunch, the controversy
involved is similar, These cases have been heard

2. T.A.No.18 of 1990 'Gopal Lal & others
Vs. Union of India & othezs' has come to this
fribunal from the Hon'ble _Supreme Court. That
case hag been filed alleging that the petitioners
were Daily Wages Mazdoors in P & T, Department.

petitioners has worked for more than 240 days

their services have not been reqularised. Their

|

\
to absorb the petitioners in the service according

¥




depreciated the practice of not reqularising the

&

saya the Sald Scheme has been aPvaed by the

*was under the P & T Department, Their Lordships

Labourers for a long period, Acco:dingly. their

.Posts - .&m-Telegraphs,De:pamnt.

under the 'relecomamcation Deparbment. Euffice to

| wM:"'.’s. " "ls ‘irect the _pespondents Lo
‘ ;"aﬁorenantiond Schoae ' %e»‘ca'sas e!‘m petitionen ;
" and give them necessary reliefs in accordance with
“the Scheme, If the concemed authority comes to

-3e
to the directions issued by the Hon'ble Su
Court,
3. In *'Daily Ret=d Casual Labourers Employed
under P & T Department through Bhartiya Dak Tar
Mazdoors Manch Vs, Union of India & others' 1988(1)
sScC 122, a scmewhat éimilar;'contxoversy had been
raised by the empioyeés of the P & T Department,
At that stage the Telecommunication Department

se::vices of t‘ne 'oemporary employees or the Casual

rdShips directed the r.espcndents before them to
prepare a scheme on a rational basis for absorbing as
far as possible the Casual Labourers who have been
contirxpously working for more than one year in the

74. e According to the directions of the
Hon'ble Supreme Court, a Scheme was int roduced

which was to be effective from 1.10.89., This Scheme

© e AT, e VA TN,

was nomenclatured as ‘Casual Labourers(Grant of
Tamporary Status & Regularisation) Scheme of the
Department of Telecommnication, 1989%, This Scheme
is appﬂcame to the Casual Lebourers esployed

ch‘ble Supx:ame Court in the case of 'Jagrit Hazdoor
Unj.oq rle. Hahanagar ’l'alcphone Nigam Lta (1990(&1pple-
entary) scc 113). S o

‘the conclusion that some of the employees cannot be
given the benefit of the Scheme, it shall pass an
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order to that effect after giving reasons,

6. We hope that the authority concemed
shall expeditiously dispose of the matters and
pafss orders within a period of three months {rom
the date of receipt of certified copy of this
order,

Te with these directions, the applications
are disposed of finally but without any order as to

costs,

L
8. Let a copy of this order be kept on‘t?f‘

files of éforetrentioned 19 cases,

(s.rR.aDfGE) 7 (S.K.DHAOW)
MEMBER(A) , VICE-CHATIRMAN (J)
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